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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH, BHOPAL

Original Application No. 172/2024(CZ)

Devendra Chourasia Applicant(s)
Vs.
MOoEF&CC & Ors. Respondent(s)
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No Particulars Annexure | Page No.
1. Joint Inspection Report - 1-4
Copy of nomination letter of all Committee Members for Joint
2. ) 01 5-8
Inspection
Letter of Regional Officer Guna to Shri Devendra Chourasia &
3. SDM karera, CMO, Nagar parishad Narwar, Tehsildar -Narwar 02 9-10
Distt. Shivpuri to present for spot inspection.
4. Copy of attendance sheet of joint committee for inspection dated
28/08/2024 03 1
5. Copy of prepared a Panchnama during visit 04 12
Copy of building permission and land diversion of Shri Govind
6 Maheswari land. 05 13-20
7. Photographs taken during visit of committee on date 27/08/2024 06 21-22
8. Copy of Water Quality analysis report of Lakhna Pond Narwar. 07 23
Copy of land record map and google map & Wetland Conservation
9' and Management Rules, 2017 08 24-39




INTRODUCTION:-

It is humbly submitted that Shri Devendra chourasiya has filed an application to the Hon’ble
National Green Tribunal (CZ) Bhopal against MOEF&CC & Ors.
. The issue raised in this application is violation of Water (Prevention and Control of Pollution)
Act, 1974, encroachment on the water bodies, unauthorized construction and dumping of waste in
the lake area/water body.
. Lakhna Talaab is a wetland recognized by Wetlands of India Portal situated in the Narwar Tehsil
of Shivpuri District in Madhya Pradesh, that is protected by directions of the Hon’ble Supreme
Court in MK Balakrishnan v. Union of India (2017) 7 SCC 805. Despite protections afforded to
this wetland under the Wetland (Conservation and Management) Rules 2017 (“WLR”), framed
under the Environment (Protection) Act, 1986 and the Guidelines for Implementing Wetlands
(Conservation and Management) Rules, 2017, the water quality of Lakhna Talaab has been
deteriorating mainly on account of unregulated human activities around the Lake including
unauthorized construction and dumping of municipal solid waste and untreated sewage into the
Lake violating provisions of Solid Waste Management Rules, 2016 and Wetland Conservation
and Management Rules, 2017. Large areas of the water bodies and the canal system have been
deliberately filled with soil and debris in order to level the ground, for illegal construction of
malls, shops and petrol pumps etc.
We deem it just and proper to call a report on the matter in issue in present Original
Application, from a Joint Committee consisting of:-
i. One representative from the Collector, Shivpuri, Madhya Pradesh.
ii. One representative from the Member Secretary, Madhya Pradesh Wetland Authority.
iii. One representative from the Member Secretary, Madhya Pradesh Pollution Control
Board.
The Committee is directed to visit the place and submit the factual and action taken report within
six weeks. The State PCB will be the nodal agency for coordination and logistic support.
In-Compliance to Hon’ble NGT (CZ) order Dated 25.07.2024 officers are nominated for
inspection are as under:-
i. Shri Ajay Sharma , SDM Karera (Representative of the District Collector), District
Shivpuri. (M.P.)
ii. Dr. Manoj Vishkarma , Assiatant Scientific Assistant (Representative of the Wetland
Authority EPCO), Bhopal. (M.P.)
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iii. Shri D.V.S. Jatav, Regional officer, MPPCB, Guna, (Representative of Madhya Pradesh
Pollution Control Board) Guna, (M.P.)

Copy of official order attached as Annexure 01

The complainant Shri Devendra Chourasia & CMO, Nagar panchayat Narwar, SDM karera
Tehsildar -Narwar Distt. Shivpuri was also requested to be present with the joint committee. Shri
Devendra Chourasia, Adv. Shri Abhay Jain complainant, SDM, Nayab tehsildar, CMO, Revenue
inspector, Patwari was also present with the joint committee for inspection. The letter was written

to the applicant attached as Annexure 02

The joint inspection of Lakhna Pond Narwar Distt. Shivpuri, was conducted by the joint
committee on dated 14/08/2024. Attendance sheet of officers of joint committee attached as

Annexure 03

THE OBSERVATION OF THE COMMITTEE ALONG WITH THE COMMENTS ON
THE POINT WISE ISSUE RAISED IN THE CASE:-

S.No, Brief of complaint Fact’s & Observations

1. | Allegation regarding | The documents and details provided by revenue
encroachment on the water bodies, | department, The Lakhna Pond is situated at Survey
& unauthorized construction No. 136 of Narwar and area 4.62 Hectares. The
custodian of pond is in revenue department. During
committee visit prepared a Panchnama is enclosed as

Annexure 04

2. | Allegation regarding unauthorized | The committee visited the site along with the officers
construction near Lakhna pond. of local administration. The alleged construction
belongs to Shri Govind Maheshwari owner of the
land which is survey no. 124 (Area 186 Sqm) &
constructed 07 rooms (each size 10x15 feet) in
2019.as per The approval of lay out & building
permission given by local authority .The owner of
the land has made arrangement for disposal of
domestic sewage & slage generated from the unit &
presently the committee did not find any discharge in

the pond or out side the unit . Currently there is no
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use of rooms. Septic tank and soak pit is constructed
for disposal of domestic wastewater. Shri Govind
maheswari has been taken building permission from
local body & land diverted by SDM Karera. Copy of
building permission and land diversion is enclosed as

Annexure 05

Allegation regarding the water
quality of Lakhna Talaab has been

deteriorating mainly on account of

unregulated  human  activities
around the Lake including
unauthorized construction and

dumping of municipal solid waste
and untreated sewage into the
pond violating provisions of
Water (Prevention and Control of

Pollution) Act, 1974.

The committee took the round of the Lakhna talab &
observed that no such activities were observed
during the visit .with regard to violation of provision
of Water (Prevention and Control of Pollution) Act,
1974. No trade effluent & sewage discharge was
observed by the committee in the pond. The
photographs taken during the visit is enclosed as

Annexure -06.

There is no Unregulated human activity around the
pond including unauthorized dumping of municipal
solid waste & untreated sewage discharging into the
pond. The water quality of the pond has been tested
by Madhya Pradesh Pollution Control Board in
which water quality was found under category “A”

The analysis report is attached as Annexure-07.

Allegation regarding violation of

Wetland Conservation and

Management Rules, 2017.

Shri Govind Maheshwari owner of the land which is
survey no. 124 (Area 186 Sqm.) constructed 07
rooms (each size 10x15 feet) in Yr. 2019. The land
record map, Google map & Wetland Conservation
and Management Rules, 2017. Enclosed as
Annexure-08.

As per virtual instruction of SDM karera the revenue
officers physically verified & found that currently
pond is full of waters, hence reported that
demarcation in present situation could not be done .

The committee also observed that due to heavy rains
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the pond is full & overflowing the details are

enclosed as Annexure-04

5. | Allegation regarding Large areas | During the committee visited the site & observed
of the water bodies and the canal | that there is no area of the Lakhna pond and the
system have been deliberately | overflow system have been deliberately filled with
filled with soil and debris in order | soil and debris in order to level the ground & no
to level the ground, for illegal | illegal construction of malls, shops and petrol pumps

construction of malls, shops and | etc. not found near the Lakhna Pond.

petrol pumps etc.

RECOMMENDATION:-

1. The District Administration shall ensure strict compliance of section 4 of the wetland rules

2017 and to ensure that there will not to be any encroachment on wetland.

2. Signage and caution boards should be installed by the occupiers of the water bodies at
suitable place.

3. For protection of the water bodies fencing shall be done occupiers of the water bodies.

4. Before execution of any activities in around the lakes up to 50 meters of mean full tank level
(FTL) there should be consultation of State Wetland Authority for better compliance of
Wetland rules 2017 & Hon’ble NGT orders.

5. Preventive measures should be taken by Nagar Parishad Narwar to ensure no untreated or

partially treated wastewater enters the Lakhna Pond.

o
Sk %
(Dr. Manoj Vishwakarma) (Ajay Sharma)
Assistant Scientific Officer, SDM, Karera
Bhopal (M.P.) Shivpuri. (M.P.)
(D.V.S. Jatav)
Regional Officer,

MPPCB, Guna, (M.P.)
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"The issue raised in this application is violation of Water (Prevention and Control of Pollution) Act.
1974. encroachment on the waterbodies. unauthorized construction and dumping of waste in the lake
arca/waterbody.

Lakhna Talaab is a wetland recognized by Wetlands of India Portal situated in the Narwar Tehsil of
Shivpuri District in Madhya Pradesh. that is protected by directions of the Hon'ble Supreme Court in
MK Balakrishnan v. Union of India (2017) 7 SCC 805. Despite protections atforded to this wetland
under the Wetland (Conservation and Management) Rules 2017 (“WLR™). framed under the
Environment (Protection) Act. 1986 and the Guidelines for lmplcmenting Wetlands (Conservation
and Management) Rules. 2017. the water quality of I.akhna Talaab has been deteriorating mainly on
account of unregulated human activities around the lLake including unauthorized construction anc

dumping of municipal solid waste and untreated sewage into the l.ake violating provisions ot Solid

Waste Management Rules. 2016 and Wetland Conservation and Management Rules. 2017. Large

areas of the water bodies and the canal system have been deliberately filled with soil and debris i~

order to level the ground. for illegal construction of malls, shops and petrol pumps <tc.

We deem it just and proper to call a report on the matter in issue

. . in present Original Application.
from a Joint Committee consisting of:-

i One representative from the Collector. Shivpuri. Madhva Pradesh.

ii. One representative from the Member Secretary, Madhya Pradesh Wetland Authority

i, One representative from the Member Secr

etary. Madhya Pradesh Pollution Cont
Board.

The Committee is directed 10 visit the place and submit the factual

Lol and action taken report withip <
weeks. The State PCB will be the nodal agency for coordination

and logistic support.

The report in the mattgr be filed by the Committec through email at ngtezbbho-mpigov.in
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Annexure 03

BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH, BHOPAL

Original Application No. 172/2024(Cz)

Devendra Chourasia Applicant(s)
Vs.
MOEF&CC & Ors. Respondent(s)
(Attendance Sheet)
Date 28/08/2024
Place :- Lakhna pond Narwar Distt Shivpuri
Name & Designation Office Address with E-mail Signature
\ & mobile No.
i
|
)|
{ Shri Ajay Sharma . SDM, Karera Distt. Shivpuri \(&7)/ L |
L ] < ﬂ"\
o Dr. Manoj Vishkarma . Assistant | Wetland Authority EPCO),
= Scientific officer, Bhopal. (M.P.) \{\M\/\l 7 ‘lH |

Shri D.V.S. Jatav, Regional officer, MPPCB, Q/ﬁ\
3. Guna /@

Other Member/ officer Present During joint inspection

4. anvep-n )\)a}lM? (Mo, NIY [\)M\DQ)) %{"u:\\y

5. | Santoxh  Dheted NT Narwar 7,8\0%\7’“
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8. |
1‘

9. ‘
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PLOT NO. 01, WARD NO. 11, NARWAR

' I OF M WAk AP W TS 60 2o B gl o 3 i @
auf el ser o we GWA/SHINARAT13006/2019
s diefia aEd B argepm # fo=r faavor ageee -

e g v AT SR | -3**"WWWW?§WWWHWIWQW'T»]:',qqur/my‘,
1. @A S /I8 BHHD c-/ 11
2. @ftend &1 Am WARD NO. 11
3w FEE 01
4. FAR Table
ermissible FAR Factor @ [1.20 | Toteé peemissible Builtup Area 222.910
>nsumed FAR - : l0.750 Proposed Sultup Area . ]139.800
‘ocial Cases FAR _ : |No CeEp Area — [0.000 |
t Back Area . __ mafund Coverage ' {27.760
sting Ground Coverage : {0.000 Permissime Ground Coverage © 149.00

Building FAR Details s

i |Building Commercia Residential Industriat { instmsionat - | Special | Front Rear Sidet | Side2
Name | Sq.m. Sqg.m. Sq.m. Sg.m. FAR MOS MOS MOS MOS

SINGL [ 139.80 000 | o000 | oooea | ooo [ 1141 | 680 150 | 000

Floor FAR Details

sng  |S.No Commercial | Résident s findustrial | Institutional Special | FAR Area

meg Floor Name Sq.m. Sq.m. Sq.m. FAR Sq.m-

1 FLOOR-GROUND 51.56 0.00 0.0000 0.00 51.56
5 | FLOORO1 88.24 0:00 0.0000 0.00 88.24
id fees Details ‘
Memo No. Amount Receipt No. Pald On Paymerllt Mode
: 31006/ 7/5/2019 Online
©R/0113/007/20189 184.00 RCPT/NAR/0113/006/2019 / 1/22 1 o
8/13 , nline
2/0113/013/2019 9000.00, _fCPT/NAR/O113/O11/2019 ; 3/2019; —

e : 19 8/1 ~~Oniine

'R/0113/013/2019 72767.00] RCPT/INAR/0113/012/20

P—— CEREL IR wzmvﬂazﬁmuﬂrmmtl
afty faaes s 2012 P (27) fPrrfertad ot e e T ™
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Annexure 06
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WT{T\\ m GPS Map Camera L_'

Shivpuri, Madhya Pradesh, India “ W G Shivpuri, Madhya Pradesh, India g ' Shwpun, Madhya Pradesh, India
i JWH4+2H4, Shivpuri, Madhya Pradesh 473880, India i w JWHE+2H4, Shivouri, Madhya Pradesh 473880, India S JWH4+2H4, Shivpuri, Madhya Pradesh 473880, India
kg { Lat 25627776° : Lat 26627776° ! Lat 25627384
ong 77905896° 1 Long 77905896° ; 8 Long 77906712°
8}08{24 01:37 PM GMT +05:30 ‘Google.’ * 28/08/24 01:36 PM GMT +05:30 : 28/08/24 11:57 AM GMT +05:30

X ﬁ GPS Map Camera

Shivpuri, Madhya Pradesh, India
* JWH4+2H4, Shivpuri, Madhya Pradesh 473880, India
. Lat 25.627738°
" Long 77.905274°

28/08/24 01:35 PM GMT +05:30
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Annexure 07

]

REGIONAL LABORATORY
M.P.POLLUTION CONTROL BOARD
\\#  D.D. Nagar, Housing Board Colony, Gwalior (M.P.)

WATER ANALYSIS

SAMPLE FROM: - LAKHNA TALAB , NARWAR DISTT:- SHIVPURI (M.P.)

REPORT NO.-368

- Date Of Date Of Date Of
\l:vestcrlptlon o1 Sample Collection Receipt Analysis Collected By
i Ssﬁi’\',‘gl'ﬁifmm Eanng 05082024 | 05.08.2024 | 06.08.2024 K'gérsn';?;’r“a

S.NO. | PARAMETERS ANALYSED UNIT RESULT
1. Temperature oC 24

2. Appearance Clear
3. Colour Colorless
4. Odour Odourless
5. pH pH Unit 7.23
6. Turbidity e, NTU 4

7. Conductivity pmhos/cm 478

8. Total Solids Mgl 340

9. Total Dissolved Solids e e YTl 298
10. Suspended Solids o | Mgl d 42
11. Nitrate R i | MG LS 0.9
12. Alkalinity as CaCO3 wilies a2 Mgllr 230
13. Total Hardness S U A Mgl 210
14. Sodium | Mg/ 10.4
15. Potassium Mg/l 1.1
16. DO Mg/l 7.8
a7 Sulphate Mg/l 12.8
18. BOD Mg/l 1.8
19. Chemical Oxygen Demand (C.0.D) Mg/l 20
20. Total Phosphate Mal/l 1.2
21. Chloride (as Cl) Mg/l 65
22. Calcium Hardness Mg/l 130
23. Magnesium Hardness Mg/ 80
24. Total Coliform MPN/100ml 36
25, Fecal Coliform MPB/100ml 4

Remark:-Category A As per IS: 2296 surface water quality standards. |

23 | Page
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v Khasra Information
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Khasra Number

-y
e

Owner Name

¢
Village

'-‘ Land Area

.

Use of Land
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T Ho o Te0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STETIRUT
EXTRAORDINARY
T [I—wusg 3—3U-Wvus (i)
PART II—Section 3—Sub-section (i)
IR | YaRTyTa
PUBLISHED BY AUTHORITY

9. 802] ¢ fooeht, Wierar, faaw 26, 2017 /20f%am 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

qqTar, 9 AR S TREd 54T

Fferg==T
7% faeett, 26 fawav, 2017

qrHLA. 1203(3).— g™, ST AT TF FT AATFTF AW §, SoAAY IeaTah T taaT
TUTEr T & ST 995 Safafaedr &7 e § a7 ARt 99F diegias EeEa &7 90 g & 10 &3
HEA@IUl A, AT ST JiEhias FEASATT FT THAT Fd g0 9 AS0T, T 5w, I8
AHTHLIT, AT HAV, [ FHT [T A0, &H TAGTY T [AATAA, A 6 Flvad a1 H TEIAET1 St
ot sorTet arsit Y sara I waT Far gl

ST, ATeRaY AN, ATaRT A ATUEATH, TEU (F Si¥ SHaTHE dig: &1 &1 Heamor, a9
sraferset w1 fAdem), S fFem gaedt afiads (S sra=aT ST siqatg a7 atgarg afiady) & Areaw &
g T ¥ STawA & F0r G907 &7 F gweey Fafa 7 8 v 9% ypfas dareadt % sreafes gq %
TRuTTHEET S fataedT T g1 i sasfH 5727 ITrse qriferfaeht Tormet Sameii § faere gar &;

3T, "faeT & aq=as 51F % @< (F) § ag Fa1a7 747 & 36 Id & Il anie 7 a8 Hidsq grm
% a8 wTHfas T=ia A, e sqiq aq, Ho, Ta0 6T aoeng 8, LT F Y SHEAT qa899 He adr
ITTOATS o Wi SATATS T,

ST qATFLOT (FH2eo) Afefaad, 1986 TATEX0 T HILAW TGTH FHed qAT SHH T AT & (o7 TH
=T e g, oEH o= ardi & aT-a77 e T IHE [ /I S Gt g

ST, TP 9@ 11T, 2006 § S FIT ITAsH TR ST Tl 7T &1 T8 § S T4
AE % 0 v EfRamss a1 e F3T 67 AaeTHhar 92 a1 (&d1 747 &, TSrs It UHT ariferfast
TR =it ST Tt ST T, S SIAT AT SR Ui TEE ® gTAH 2

T, AT, ARy Hadl THET ATHIRT FT gEATELHAT &, TAT AAT ATHE & F HaL TT
a3 HTeor i giamarget svm % forw yfaes 2

5864 GI/2017 1)
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Y Fel T T A A 4 fREeay, 2010 6 7.91.#7.5. 951(H) 3T Aagi® (A2 shT y"ee)
e, 2010, weRTfara B 2

ST AR T |EEA 3T AT START T5T i TS ST2eaaeT il qIard Teael Y oTseTey
AT ATH T&TT FT THAT g TAT el T AT &30 % forw o s qoar [orr a9 6 atwar
H AR o SEtataerdr T arisrorTedt Sarst Y QT et F geF O § A1 & o g g

3T, TS LA ST F9 ST GF TATHAL H7 THT TR & A0 [Ahrarens Fawar aor afee
FATT § sagiA arfefeafadiv yormeht fare siw Ja fEfegar 94t gt w fo=w #2733 a1  #ir
g9 § A AT saegawar g fF smagfw arifRutasdt yoelt F &1 qew rifRafadt gew e &iv 5@,
AT HITLTH 3 ATETE 57 & [&A9T F €9 § T3 &,

ST gl T o 39T H SESHAT & TATAT HLET AT TILT 6 o707 A (FEAT ST Taer)
=, 2010 7 AT FLAT ATLTF THAT ¢,

T, G, FalT GLHTL T T (F2er) i, 1986 FT IT&mT (1) 3i¥ ITLRT (2) F T (V)
ST g7 3 T ST (3) o AT 15T I 25 I T& TRl T TANT FId §U STAATLTI il SITAHIT %
T, TSI S| AT g ol SNTaT &, a1.%7.59. 385 (31) A< 31 AT+, 2016 FIT sa g+ (FT&0 3T
weegr) 7w, 2016 T ST SRR AT o) i 7 g=mT & T off B i 9 gy 3F ey At
T, I ARG H, SN 38 TSI § TATIRIAT TH ATILAAT o0l T FT ST il 3988 FT &F ST 2,
qT1e & &t srater &t g1 % qe=rq o= R S,

ST, FealT GLHL Fl TET A (207 7 yaege) a9, 2016 F d94 § 77 TR, §9 757
&1 TTSAT ST THE ST, SATRAT AT (e THTIS {I5A1 § TATT TAT A&7 I g0 3,
ST, TH & ST AT 92, S S Sfedtad STed Fawi & §94 § Id gu &, T T T
T ST &4 TATAAT o6 T | Fea 1T T g7 980F w9 7 F=1e o637 1,
qd: A, HealT TLRT, TATALOT (He0r) A==, 1986 HT ¢mer 3 Fit IT-4Ter (1) 3/ IT-1T (2)
F T (V) 3T IT-eT2T (3) F T IfSa ey 25 S &7y 23 FIT Y& ei<pdl T AT FLd gU JAT R o
(ST SiY wee) M, 2010 &7 39 a1ai & [HarT Areehia #d gu, e UH afeswaor § 7@ & w3 a1
IT FIA T ATT FHAT AT AT, AR F G 32 warerd & forw efotea Fae sardt 8, srafq—
1. it A S T —
(1) =71 =t =7 |ferg /e st (Fveavr s wee) e, 2017 2
(2) T TSI | THTIH AT AT I T 2|
2. gfameTd.—
(1) == Rt &, st q o "asd & svgem srafera 9 81—
(F) “srfarfezg” & agiaeor (Fveorn) sfatay, 1986 i g;
(@) “aTferETer § FATRITT ST S TTEFTO0 1 &9 75T & ARG H Treemaor, Tfad €,
@m ataf & Faw 6 § Mt oo sefa afat srfenm 2;
(=) "ot ot & oy gl wet, wiRarsh qur Savet w1 vHT dhew oAfwva g
ST arggfat £ fafrsear o wwar @
(F) "THRFT TaHT AT F FE VET TEAES AT g SeE A #w 1 g swan F oo
FIAATIAT 3T FILATSAT FT FUF TRAT AT § TAT T TTSAT § TIA Te| F Ig9T; ILoTT i
T e & forw srafera seem wareat, F gew, S fAafae wrer fatoreara wr yarfag w4 €,
T TATHAT T TR 8, TR Ta&T § THadai &1 9q7T @1 6 o1 i Jeee 61 yartaar
F HTIA o o0 STUTerd ATiedy siT FTaTeaad Tae= RATeaa+ & oy garer qieqfd g
() AT AFHTHT 7 1971 H U9 F THET A gEAreted ety qaelt srferawy sifia
(@) "R T FE G AT Fwg g, gy a1 I; wrHtaw av O, worft v e, so s
ZELT & AT T2, AT, |IE AT A0, {Sreeh avta a9t o1 &7 ekt Tears s i Rafa sz
Hiew & arfara & 7 g1 af g g, Tiq S9H A< I AR, G979 % 9, G gqeEry fafore =

T gqra AR o FeFm/sene, g, 98F Scated 97 BT st & forw Ao
=7 & e sv=aTd aftafem 78 &




(e [I—@vs 3(i)] LT <hT TST9 : SHAETEIRIT 3

() "SR TRET" § & AT AT F AT TS ST ST aHITE SR o o+ 399
TS ATA/ATTEHTT AFATT 27 T 8, AT &;

(F) "MEEAT FT IREIFT STAET" F qqd (GwrT & §a9 § qUI0TAT gIFr & q1eqq & 9o
TRt i 7 TE-vET af i €,

(=) "wATET S ¥ AR AT A aRET F oearg-ad &1 ag 9w o 9w AR s
FTIREATT 3 FHTLOT ATCTOTTAT =, TAT IOt Faret # giogwer afiads a=4ar 2|

(2) 37 =T Rl AT URN &, S T MAAl § GgFT © N TRerud qoi g, g afatEm §
AT 7, aet ot E ST 3 39 sAfafaaw 9 2

3. Tt w1 ang T — e fReafortea st an smasgf o=l & an 26, sraiq-
(F) THET ATHEHT F AT ST Aged i MEA F w7 § afiFa et
(T) FelT TLHIT, TT ALRTL AL T T &3 TATHA IT TAT AT = s w7

T T T S O AT SONte A A9 A, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqon) strarf=raw, 1980, u—qaﬁarfa‘rﬁwamazﬁwﬁﬁmﬂﬁ?raﬁw 2011 & sfaiq
wﬁmﬁéﬁﬁwﬁmﬁaﬁgﬁﬁﬁwﬁ@ﬁl

4, syt § fFamwerat o)X PRdaa—(1) smEgi® w1 SR e yEy, smae e grer @
SagTa ghrgard TR F Brgia & sar B s

()  smet F faw, FAeferfeg Grarsart 1 gt BT stro, safq-
(i) Tt oft Foremr 3 srfasrmor afga - ST 3 afed;
(i)  Toreft S=reT oy e AT ST BT g=n B we;

(i) =TT 3w fores sraforse swaerm Raw, 2016 % siasta o aror f{wtor sie fAeas sraforse
T FBAET 97 gares A7 e AT e, aiEweny Wraa & AEt, $Er siY
AT [, 1989 AT TRHFHT F&d Sal Aqafd &7 7 [Hd S{ar a1 HIfAawrer a7
ITART, ArATa, Fava v d=eor ga:ft 9w, 1989 =1 aREweaa sraforse (e, gara
AT AT §=9ad) F7d 2008 F Fdq9Td o+ ATl IE AT a1, T-q9feree (Fae)
7w, 2016 ST 0 FATAT S-S oree;

(iv) BT ATTISE FT T2,

I, oTg<l, FEal, et ¥ 37T A\T Tieqar § dAenfad srafdre v aigemat &7

(v) Tl ot gsfa w1 Gret fRwtor fame ara =met &, = diee % ofiae o9 Rt & gy
£ I T fU=e a7 aut § AT 918 F faqe S=9 £q¢ | TET i AU

(vi) 19y formR

T FRT AL ATEHT 6F (HRrer 92 e weaeny & e & o =7 aee a1 99
TS & TATET H T T=qral 92 f3=me FT gomiy|

5. A TIAFCO.—(1) FolT TLFR, TAF T § T ARYH TMTFL0T FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) T TR F qAEIw/ad fan w1 awargs w5 ar sregfe F Fuw 8 d@69tea w9 v w©
TTTHTEE AT - o7eqeT;

(i) TS T & FHa AT AT AT & qioa — I,
(iti) AT f9TT FT AT afET — Ued 99

(v) =9 30T FT1 arETgE afe — 96T 99,

(v)  orgdy e T &1 ATy g - 9ed 99,

(vi)  TTHIOT fashTe forT T AT AT — e 9ee;
(vii) ST HETES (T T AETgE aie - ueT 99,

28 | Page
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

(1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)
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el [T T ATCHTE® Ao — Tad qa 7,

=TS &l ate ey Gt &1 wreETaE g - 96T 95,

T T AT 7 WRETe® q=a — a9 9347,

Trorea T BT ATeETeE " - uad 9w,

faer, T5T qaT Haal Fvg — Taq e,

T TSt ATed — o 98y,

Hoeg giua, Tod Jafaaear as — 3 98,

e gi=ra, ST Tgur f{EEer 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &1 FIATAT AT SAIT T {2 HYEAT — TaA 937,

AR AT AT, ST T, Heedehl, -39 AT ST ATHTSH-SA9F 45 § F TAF F UTH
oot o TreT FLER gIT AT Htate AT ST, 7

TATE/ad AT ar At & getea orwn § s atue/ s afEa/AEs - g giEE|

el T qLHTL, el TSF &7 & (o0 F9 57 &5 Ao ATrerawor &1 77wt Sad fAefertea
qTET A, ST

T T[T &3 T TATHF AT & Tioa — AeTe;
qtEr R T wreETeE e - 3uTer;

T AT T AT AT — Tad T8,

ot farehme AT &1 AreETeE aiea - uae gee,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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"Committee" means the National Wetlands Committee referred to in rule 6;

“ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

“wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)
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The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)
(xvii)

(xviii)
(2

@
(i)
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@iv)
)
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(vii)
(viii)
(ix)
(x)
(xi)
(xii)
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Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

@
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

(xviii)
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Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—

(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'
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